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ORDER(Orfl 

This matter is taken up in Single Bench in terms ofAppendix VIII of Rule 154 of 

CAT Rules of Practice, as no bomplicated question of law is involved, and with the 

consent of both sides. 

2. 	Heard both. 

3.. 	It is noticed that the representation dated20.11.2015 has been preferred by 

the.: .aplicant:bf;the. General Manager, Eastern Railway, Kolkata for releasing of 

14rwithheId gratuity., commutation and other settlement dues which is pending since 

The applicant prayed for consideration in the light of the 

decisk'ntendéred.by this Tribunal .in OA. 350/00920/2014 and the judgment of the 

Hon!ble High,C6Urtifl.WP.C.T.165 of 2013. 

The learne'd counsel for applicant submits that he shall be satisfied if a 

direction is givento th,e respondents to consider,  the pending representation in the light 

of the said judgments. 	 ' 

. 	. Learned counsel for respondents however, seeks liberty to file reply in the 

matter. "  

Learned counsel for applicant further submits that the order passed in OA. 

350/00920/2014 has been, complied' with by the respondents .ei the office order, dated 

02.11.2015. 	. 	. 	. 	 . 	. 	. 	,.. 

1 

€NLADMIN ISTRATIVE TRIBUNAL 
'CALCUTTA BENCH 

:KOLKATA 

IN 



_/__- 

2 

since the representation has been preferred and 
10 

+ 	i -, + 	- without disposa as no fruitful purpose would 

be served by aking a reply in thèñ,aitter unless the matter is considered by the 
a1' 

respondents themselves, 	
be passed in accordance with law.  

. Therefore, the OA jsdispoed 	h1 	c. uPon the respondent no. I or any other -- 

competent authority to consider the representation in the light of the cited judgments 
VV 

and pats appropriate order within 3 months. 	 S  

In case there is no impediment to release the benefit, the same be released 

within one month thereafter. 

It is made clear tht -I hav-npt .expresaed any opinion on merits of this 

matter. All points are kept open for qonsideratiOflY the respondent authorities 

odigISPOo No costsOAcc10 	i  
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